Open Court
CENTRAL ADMINISTRATIVE TRIBUNAL

ALLAHABAD BENCH
PRAYAGRAJ

Prayragraj this the 12" day of February 2021

Hon’ble Justice Mrs. Vijay Lakshmi, Member (J)
Hon’ble Mr. Tarun Shridhar, Member (A)

Original Application No. 331/01102 / 2010

1. Sunil Kumar Srivastava, aged about 43 vyears, Son of Shri
Praduman Kumar Srivastava, Resident of H. No. 25-C-1, Badshah
Nagar Railway Colony, Nishatganj, Lucknow and presently is
working on the post of E.S.M. — Grade-Il, under control of Chief
Administrative Officer, N.E. Railway, Gorakhpur.

2. Sanjeev Saxena, aged about 41 years, son of Shri Suresh Chandra
Saxena, Resident of H. No. 24/239, Sankarpuri Colony, Kanta
Chinhat, and presently is working on the post of E.S.M Grade-ll
under control of Chief Administrative Officer, N.E. Railway,

Gorakhpur. .
...Applicants
Advocate for the applicants : Shri A.D. Singh
VERSUS
1. Union of India through the General Manager, N.E. Railway,

Headquarter, Gorakhpur.
2. Chief Administrative Officer, Construction N.E. Railway, Gorakhpur.

3. Senior Personnel Officer (S.P.O), Construction, N.E. Railway,
Gorakhpur.

4. Deputy Chief Signal & Telecommunication Engineer Construction,
North Eastern Railway, Lucknow.
. . .Respondents
Advocate for the respondents: Shri Ajay Kumar Rai

ORDER

Delivered by Hon’ble Justice Mrs. Vijay Lakshmi, Member (J)

Heard Shri A.D. Singh, learned counsel for the applicants and Shri
Ajay Kumar Rai, learned counsel, who has appeared on behalf of the

respondents and perused the record.

2. By means of the instant original application, the applicants, who are

working under group ‘C’ category as E.S.M-Grade-Il in the respondents’



department, have prayed for regularization of their services. Earlier, the
applicants had approached this Tribunal by means of OA No. 1174/2009,
which was disposed vide order dated 13.10.2009 (Annexure A-17 of the
OA) with direction to the respondents to decide the representation of the

applicants by a reasoned and speaking order in a time bound manner.

3. In compliance of the aforesaid order dated 13.10.2009, the
representation of the applicants was decided by the respondents.
However, it was rejected vide order dated 26.04.2010 (Annexure A-1 of

the OA).

4, Learned counsel for the applicants has contended that while
rejecting the representation of the applicants vide order dated 26.04.2010,
the respondents did not considered the letter dated 12.10.2012 issued by
the Railway Board. A copy of the letter dated 12.10.2012, has been

annexed as Annexure SA-1 to the Suppl. Affidavit, which is reproduced

below: -
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5. Learned counsel for the applicants submitted that the applicants will
be satisfied at this stage, if a direction is issued to the General Manager,
N.E. Railway, Headquarter, Gorakhpur (respondent No. 1) to consider the
claim of the applicants in the light of aforesaid letter dated 12.10.2021,
and if they are found eligible at par with similarly situated employees, who

have already been regularized, they may also be regularised.

6. Learned counsel for the respondents submitted that the request of
the applicant may be again considered by the respondents in the light of

aforesaid letter dated 12.10.2012.

7. In view of the limited prayer made by the learned counsel for the
applicants, no useful purpose will be served in keeping this OA pending
and it is disposed of finally at the admission stage, with a direction to the
General Manager, N.E. Railway, Headquarter, Gorakhpur (respondent No.
1) to reconsider the matter of regularization of the applicants in the light of

the letter dated 12.10.2012 and pass a reasoned and speaking order
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within a period of three months from the date of receipt of certified copy of

this order.

8. The order so passed, shall be communicated to the applicants by

the respondents without any delay.

9. There will be no order as to costs.

10. It is made clear, that we have not expressed any opinion on the

merits of the case.

(Tarun Shridhar) (Justice Vijay Lakshmi)
Member (A) Member (J)

Anand...



